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ACT:

U.P. Zam ndari Abolition and Land Refornms Act (1 of 1951),
as anended by U. P. Act (14 of 1958) and U. P. Act (1 of 1964)
s. 3(8) "Estate" -If covered by Art. 3 1A (2) (a) (i) and
(iii) of the ConstitutionConstitution of India, 1950, Art.
31A-If saves Act.

HEADNOTE:

The State of Uttar Pradesh issued two notifications in 1953,
by one of which the Utar Pradesh Zami ndari Abolition and
Land Reforms Act, 1950, was extended to certain areas, in
whi ch, Pargana Agori which was owned by the respondent was
situate, and by the other, it was directed that all "
estates" in the area including the Pargana should vest in
the State. The respondent challenged the notifications by a
wit petition on the ground that the Pargana was not an
estate within s. 3 (8) of the Act. Wile the matter was
pending in the H gh Court, the definitionins. 3 (8) was
amended by U P. Act 14 of 1958, and while appeals were
pending in this Court, by UP. Act 1 of 1964, by which, the
Pargana was deenmed to be an "estate". The anendnents had
retrospective effect from 1lst July 1952.

The appellant-State contended that Act 1 of 1964 could not
be inpugned because, the Pargana was an "estate’' either
within Art. 3 1A(2) (a) or (iii).

HELD : The forest land or waste land in the Pargana could
not be deened to be an estate within Art. 3 1A(2) (a) (iii)
unless it was held or let for purposes ancillary to
agricul ture. But the entire Pargana is la grant in-the
nature of a jagir or inam having been held by the
respondent’s ancestor under sanads granting the land and the
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land revenue to himfor services rendered to the British,
and consequently, is an "estate, within Art. 31A(2) (a) (i)
of the Constitution. [368 D, 370 GH, 371 F-H

Thakur Amar Singhji v. State of Rajasthan [1955] 2 S.C.R
303, followed.

The acquisition of the Pargana was a necessary step in the
i npl enentation of agrarian reforns contenplated by Art. 31A
Therefore, U P. Act 1 of 1964 can claimthe protection of
Art. 31A, and the two notifications must be upheld. [372 A-
G

JUDGVENT:

ClVIL APPELLATE JURI SDI.CTION:. Civil Appeals Nos. 653 to 655
of 1964.

Appeal s fromthe judgnent and decree dated Novenber 1, 1962
of the Allahabad H gh Court in Special Appeals Nos. 267 and
292 of 1957.

C. K. Dapht arvy, At t or ney- General , Shant i Bhushan,
Advocat eGeneral, U P. and 0. P. Rana, for the appellants (in
C. As. Nos. 653 and 654 of 1964) and the respondents (in C A
No. 655 of 1964).

A K. Sen, B. R L. lyengar, V. P. Msra, S. K Mhta and
K.L. Mehta, for the respondent (in C. As. Nos. 653 and 654 of
1964) and the appellant (in C. A No. 655 of 1964).

363

The Judgnent of the Court was delivered by

Sikri, J. These appeals by certificates granted by the Hi gh
Court of Judicature. at Allahabad raise one princi pa
guestion: Wether the anendnent of the definition of the
word "estate" in clause (8) of S. 3 of the ~Utar  Pradesh
Zam ndari Abolition and Land Reforms Act, 1950 (hereinafter
referred to as the Reforms Act) made by's. 2 of the  Utar
Pradesh Zamindari Abolition and Land Reforms (Amendnent)
Act, 1963, hereinafter called the inmpugned Act, is wthin
the definition of the word "estate"” in Art. 31A(2) of the
Constitution?

These appeals arise out of a petition filed by “Raja’ Anand
Brahma Shah of Agori Barhar-Raj under Art. 226 ~of the
Consti tution. The State of Utar Pradesh had issued a
notification No. 3549/1/A-499 dated June 30 1953, extending
the provisions of Reforns Act, 1950, to apply to the  areas
to the South of Kaimr Range. It then issued another
notification No. 3949/(1)-A-4991949 dated July 1953,
directing the vesting of all "estates" situated to the south
of Kainmur including the Pargana Agori, owned by t he
petitioner. The Pargana Agori is conprised of 123 vill ages.
At the time the petition was filed and the judgment of the
Si ngl e Judge, dated Novenber 8, 1957, was delivered, s. 3(8)
of the Reforms Act stood as follows-.-

" 'Estate’ neans the area included under an entry inany of
the registers prepared and maintai ned under clause (a), (b),
(c) or (d) of s. 32 of the United Provinces Land Revenue
Act, 1901, or in the registers naintai ned under clause (e)
of the said section in so far as it relates to a pernanent
tenure-hol der and includes share in or of an estate.”

The case of the petitioner in short was that Pargana Agor
was not an estate within S. 3(8) of the Reforns Act because
nor ecords were prepared and maintai ned under the provisions
of s. 32 of the Land Revenue Act, 1901, in respect of
Par gana Agori, and the records alleged to have been prepared
between 1840 to 1843 under the Bengal Regulations were
unaut hori sed and the Governnent itself did not approve these
records at any tine. The |learned Single Judge, keeping in
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view the definitionins. 3(8) of the Refornms Act, cane to
the conclusion that the whole of 81 villages, including the
cultivated. area, the forest, the hill and everything else
woul d vest in the State of Uttar Pradesh. He held that the
Raja’s nanme al one was entered in the khewats of 64 vill ages,
and in the khewats of 17 villages although the nanmes of
under-proprietors were witten, the Raja was the proprietor
of the entire villages because the Raja’ s nanme was nentioned
as "Malik Ala". Wth respect to the remaining 42 villages
he held that only the areas nentioned in the khewats of the
different villages and not the forests and hills attached to
them Sup. C. 1/66- 10
364
fell wthins. 3(8). In the result he allowed the petition
in part and issued a wit of nandamus directing the
respondents not to take possession nor to interfere with the
possession of the petitioner-over the hills and jungle
appertaining to the said 42 villages as distinguished from
the areas nmentioned in the khewats of these villages at the
time the vesting order was issued. He dism ssed the rest of
the claim The petitioner and the State of Utar Pradesh
both filed appeals, the petitioner claimng that t he
petition should be allowedin entirety, the State claimng
that the petition shoul d be dism ssed.
During the pendency of ‘the appeals (U P. Act XIV of 1958)
substituted the following news. 3(8) in the Reforns Act,
with retrospective effect fromJuly, 1952:
"3(8) '"Estate" means and shall be deened to
have al ways meant the area under one entry in
any of the registers describedin clause (a),
(b), (c¢) or (d)and, in so far as, it relates
to a permamnent tenure-holder in any  register
described in clause (e) of section 32 of the
U P. Land Revenue Act, 1901, as it | stood
i medi ately prior to the coming into force of
this Act, or,  subject to the restriction
nment i oned with respect to the register
described in clause(e) in any of the registers
mai nt ai ned under section 33 of the said Act or
ina simlar register described-in or prepared
or nmaintained under any other Act, Rule,
Regul ati on or O der relating to the
preparation or maintenance of record of rights
in force at any tine and includes share in or
of an "estate’.

Expl anation : The Act, Rule, Regulation or
order referred to in this clause shall include
Act , Rul e, Regulation or order nmade or

promul gated by the erstwhile Indian State
whose territories were nerged or absorbed in
the State of Utar Pradesh prior to'the date
of vesting notified under section 4 of this
Act . "
In the light of this definition the Division Bench cane to
the conclusion that only the areas expressly nentioned in
the Khewats vested in the State. It accordingly dism ssed
the appeals filed by the State and partly allowed the appea
of the petitioner.
The State filed two petitions for leave to appeal, one
agai nst the judgment in Special Appeal No. 267/1957 and the
ot her against the judgment in Special Appeal No. 292/1957.
The Raja filed a petition for |eave to appeal against the
judgrment in Special Appeal No. 267/1957. The Hi gh Court
granted three certificates on August 16, 1963, and three
appeals are now before us, all arising out of the one
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petition under Art. 226 filed by the petitioner Raja.
On January 1, 1964, the English translation of the inpugned
Act (U P. Act No. 1 of 1964) was published, it having
recei ved assent

365
of the President on Decenber 31, 1963. The relevant portion
of the inpugned Act reads as follows: -

"Section 2. In the Utar Pradesh Zam ndari
Abol ition and Land Ref or s Act , 1950
(hereinafter <called the principal Act), in

clause (8) of Section 3, the follow ng proviso
shall, with effect fromthe first day of July,
1952, be added before the explanation, and the
notifications issued under the principal Act
(including sections 2 and 4 thereof) or the U
P. Land Reforms (Arendrent) Act, 1954
(i ncluding section | thereof) or the U P
Land Reforns (Anmendment) Act, 1956 (i ncluding
section | thereof) or the U P. Land Reforms
(Anendrent) Act, 1958 (including section |
thereof) shall, notw thstanding any judgnent,
decree, determi nation or order of any Court be
so construed as if the said proviso had, since
the said date, forned part of the principa
Act, / as also of the definition of the word
"estate’ as given in the Uttar Pr adesh
Zam ndari abolition and Land Ref or s
(Anmendnent) Act, 1958:

Provided that in Mrzapur District each of the
areas bounded as given in Schedule VIl shall
notw t hstandi ng- anything contained in the
foregoing definition, be deemed to be an
estate.

3. After Schedul e VI of the principal Act,
the follow ng new Schedul e shall be added and
be deemed to have been so added wth ef f ect
fromthe first day of July, 1952

Schedul e VI
[ See proviso to clause (8) of section 3]
1. The area known as Pargana Agori in

district Mrzapur bounded in the North by the
Kai mur Range confining wth the vi | 'ages
Padauni an (al so known as Par hwani an),
Chingauri, Guraul (also known as Gurwal )
Karaundi a, Barauli, Dunkari Khirhata, Gadman
Khajraul (also known as Khajuraul) Dugauli

Bar agaon, Jurauli, Jurauli Kulani, Rajpur,
Rai pur a, Senduri , Raghunat hpur | Bahawar
Basaul i, Baghuwari, Lodhi, Raunp, Musahi

Churk and Urauli (also known as Arauli) of
Par gana Barhar and villages Bi ranchuwa, = Makri
Bari , Pokhraundh, Lauwa, Cherui, Baghmma,
Mar kundi of Pargana Bijaigarh of district
Mrzapur as far as the Western boundary  of
vill age Sasnai of Pargana Bijai garh which then
forns the boundary between Parganas Agori and
Bijaigarh upto the point opposite the junction
of the rivers Kanhar and Son and thence onward
the River Son, forns its northern boundary.
366

in the east and south-east by the territory of
the State of Bihar;

in the South by Tehsil Dudhi of District
M r zapur

in the South-Wst and West by the territory of
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Madhya Pradesh (erstwhile Rewa State);

but excluding village Kishun Chak, whichis a

separate estate within Pargana Agori and is

bounded on the North, East and South by

village Kon Khas and in the West by village

Mohi uddi npur of District Mrzapur.”

The | earned counsel for the State has raised

three points before us in the two appeals

filed by the State:

(1) In view of the impugned Act, Pargana

Agori is an "estate within the Reforns Act;

(2) The High Court was in error in holding

that on account of the mention of a wong area

in the khewat the entry cannot be said to be

in respect of the entire area;

(3) Naksha Patti daris prepared by Rai Manak

Chand in 1843 in connection wth settlenent

operations constituted record of rights.
On the first point MOn the first point M. A K Sen, the
| ear ned counsel for the Raja, contends that the inpugned Act
cannot be saved under Art. 31A because it has not been
passed for agrarian reforms and, secondly, that the inmpugned
Act includes an areawithin the definition of "estate" in
the Reforns Act which is not an "estate" within Art. 31A(2).
He says that the validity of the acquisition wunder the
Ref orns Act nust be judged in the light of Art. 31 and Art.
19.
Art. 31A(2) as enacted by Constitution (Seventeenth Amend-
ment) Act, 1964, reads as follows: -

"31A(2) In this article-

(a) the expressi on "estate’ shal | in
relation to any local area, have the sane
nmeaning as that expression or its | oca

equi valent has in the existing law relating to
land tenures in force in that area and shal
al so i ncl ude-
(i) any jagir,  inam or nuafi or ot her
simlar grant and in.the States of Madras and
Keral a any janmam right;
(ii) any land held under ryotwari settlenent;
(iii) any land held or let for purposes of
agriculture or for purposes ancillary thereto,
i ncluding waste | and, forest |land for pasture
or sites of buildings and ot her
367
structures occupied by cultivators of [|and,
agricultural |abourers and village artisans;
(b) the expression 'right’ in relation to an
estate, shall include any rights vesting in a
proprietor, sub-proprietor, under-proprietor,
tenure-hol der, raivat, under raivat or | other
internediary and any rights or privileges in
respect of |and revenue."
It is apparent fromthe definition that as far as the first
part of <clause (a) is concerned, we have to look to the
neaning given to the expression "estate" or its loca
equivalent in an existing lawrelating to tenures. We
cannot have recourse to the meaning given in a law which is
not existing law. Existing lawis defined in art. 366(10)
t hus:
""Existing law nmeans any |aw, ordinance,
order, bye-law, rule or regulation passed or
made before the comencemnent of this
Constitution by any Legislature, authority or
person having power to meke such a |[aw,
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Or di nance, or der, bye-1 aw, rul e or

regul ation;"
Therefore, if the State desires to invoke Art. 31A and rely
on the definition contained in the first part of clause (a)
it rmust show that the area sought to be acquired is an
"estate” wthin the definition contained in a law relating
to land tenures passed before the comencenent of the
Consti tution. The rel evant definition for our purposes is
contained in s. 4(4) of the U P. Land Revenuie Act 1901. It
is not necessary to deci de whether Pargana Agor ails wthin
the definition of "Mahal" as we have cone to the conclusion
that Pargana Agori is a Jagir or Inamor a grant of a
simlar nature within clause (a) (i) of Art. 31A(2). But
before giving our reasons for this conclusion we wll
di spose of the contention of the |earned counsel that
Pargana Agori is an estate withincl. (a) (iii) of that
Article.
According to the learned counsel for the State any waste
land or forest land would fall " within clause (a)(iii) He
says that it is not necessary that it should be held or Ilet
for purposes of agriculture or for purposes ancillary
t her et o. In other words, hewould rewite clause (a)(iii)
as follows: -

Clause (a) (iii)

(A any land held or let for purposes of

agriculture or for purposes ancillary thereto,

(B) any waste |l and, forest land for pasture,

(O sites of building and other structures

occupied by cultivators of land, agricultura

| abourers-and village artisan

368
We are unable to read clause (a)(iii) in this way. It seens
to us that if this was the intention, cl.” (a)(iii). would

have been split up and waste-land, forest |land and land for
pasture woul d have figured separately in a separate clause.
There are vast areas of forest land-and waste land in [India
and it is not to be expected that these would be included in
the definition indirectly by expanding the word "I and". | f
this was the intention at |east the word "including" would
have been onitted and substituted by "any". Further the
whol e object of Art. 31Ais to carry out agrarian reforns
and it ’is difficult to see how agrarian reforns can be
furthered by the acquisition of every parcel of forest |and
or waste |and.

In our opinion the word "including" is intendedto clarify
or explain the concept of land held or let for purposes
ancillary to agriculture. The idea seenms to be to renove
any doubts on the point whether waste |and or « forest _|and
could be held to be capable of being held or Ilet’ for
purposes ancillary to agriculture.

W nust, therefore, hold that forest land or waste-land in
the area in dispute cannot be deened to be an estate wthin
cl.(a)(iii) unless it was held or let for purposes ancillary
to agriculture. There is no dispute that the cultivated
portion of Pargana Agori would fall within clause (a)(iii).
The next point is whether Pargana Agori is a Jagir, |lnam or
other similar grant within Art. 31A(2)(a)(i). The learned
counsel for the State relies on the follow ng facts.

About the year 1744 A. D. Shanbu Shah the then Raja of Agori
was di spossessed of his domains by Raja Balwant Singh and he

brought the estate to his own use. It appears from Robert’s
report that Raja Balwant Singh and his successor Chet Singh
remained in possession for about 40 vyears. During the

i nsurrection of Chet Singh, Adil Shah, grandson of Shanbu
Shah, attended on Warren Hastings and nade hinmself so usefu
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that the Governor GCener
Zam ndari of Agori Barh
Vol. 1, pages 182-183

al gave hima sanad restoring himthe
ar (vide Sherring H ndu Tribes Caste
)reproducedin Baijnath Prasad Singh

v.Taj Bali Singh(1) He helped the British in the mlitary

oper ations agai nst Chet

Si ngh t hus:

"Meanwhile the information of Chet Singh’'s
flight reached the Governor-General at Chunar
and a strong force was sent under Maj or Popham
to take possession of Latifpur and then to
reduce Bijaigarh. The GovernorCeneral, after
visiting Patita, returned to Ramagar on
Sept enber 28th, and after restoring confidence
by the issue of proclamations of ammesty,
formally installed Mahip Narayan Singh, the
daughter’ s son of Bal want Singh, as

(1) A'l.R 1917 All. 191

369

successor to Chet Singh. Major Popham and his
forces reached Latifpur wi thout opposition and

havi ng garri soned the place with two conpanies

of sepoy
t owar ds
difficult
hei ght” o
i dea/ of
Raja of

s under ~Captain Palner, proceeded
Bi'j ai garh, which he reached after a
and trying march. A survey of the
f the fort imediately dispelled al
capturing it by escal ade. But the
Agori, who had been expelled by

Bal want Si ngh and was now seeking restoration

to his .an
adj oi ni ng
and was u
at. once
anot her h
foll owi ng
batteries
of the

i neffecti
Gazetteer

cestral dommins, pointed out that the
hill of Lowa Koh commanded the fort

ndef ended.” Accordingly a battery was
thrown up on Lowa Koh, as  also on

ill to the north-of the fort.. On the
day fire was opened from these
and resulted in the speedy silencing

guns of the eneny, which were very

vel y served. " (vide District
of M rzapur-page 237)

The sanad is dated October 9, 1781, and the

transl ati
"Be it k

on reads as follows:-
nown to Azzat Asar (respected) Ada

Si ngh, Zam ndar Par gana Agori .

That on
been l e
af oresai d
property
Si ngh for
hi nsel f t

the basis of his application it  has
arnt that the Zam ndari of t he
Pargana is his ancient hereditary

and that sonme years ago Raja Bal want
ci bly dispossessed himtherefrom and
ook possession thereof Therefore, in

vi ew of Bargadam Hageeq, he should be restored
to his own rights so that he nay carry on the

settling
Par gana

and managenment of the af oresai d
under the authority of the “Am| and

Rafat WA Awali Martabat Raja Mahip ' Narain

Bahadur (
and be c
20th of
correspon
D. Qalm.
Anot her t
Si ngh v.
"Be it
zanm ndar
having b
zam ndar i
ancestral
Bal want

?). It be considered as very urgent
onplied with accordingly. Dated the
Shawal ul Muikarram 1195 Hijri Qudsi
ding to the 9th of Cctober, 1781, A
ransl ati on appears in Baijnath Prasad
Tej Bali Singh: (1)

known to Adil Shah, respect abl e
of Pergana Agori, that on a petition
een nmde, it is known that t he

in the pargana aforesaid is his old

property. Several years ago Raja
Singh forcibly di spossessed him and
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brought it to his use. Therefore, in lieu of
fornmer rights he should remain in proprietary
possession of his share as heretofore. He
shoul d make arrangenents as regards t he
cultivation of the land and popul ation of the
pargana aforesaid in accordance wth the
directions of the Revenue O ficer
(1) Al.R 1917 All. 191
370
and Raja Mhit Narain Bahadur of high rank
He is insisted on doing as directed above."
On Cctober 15, 1781, a sanad was granted to the petitioner’s
ancestor Adil Shah granting himan U tmgah Jagir of Rs.
8,001/from Fasli year 1189. Adil Shah obtai ned possession
of the Pargana with the assistance of the British troops.
On Novenber 4, 1803, a sanad was granted to the petitioner’s
ancestors grantinga Jagir of Rs. 8,001/- per annum
M. A K Sen contends that the sanad was set aside by

resol ution of the Governor-General in Council dated Apri
1788 (see paragraph 16 of the G O No. 3824 of August 30,
1845 printed on page 97 of the Thonason Despatches). He

relies on this statenent contained in the judgnent of the
H gh Court in Wit Petition No. 454/1955 dated Novenber 2,
1962. But this statement refers to the sanad dated Cctober
15, 1781, and not to the sanad dated October 9, 1781, or the
| ater sanad dated Novenber 4, 1803. It appears from the
District Gazetteer (page 255) that as soon- as Adil Shah
obtai ned possession of the zami ndari, Adil . Shah really
forfeited his claimto the assigned villages, the revenue of
whi ch was Rs. 8001/- and as possession had been obtained at
the time of the general settlenent in 1788 the Governor-
General in Council ordered the assignnent to be  resuned.
Adil Shah died in 1794 and the New Raja becane involved in
nonetary difficulties. M. Barton, the then Collector, nade
certain proposals and they were accepted at Calcutta and
orders were issued to himto revisethe assessnent of Agori-
Barhar in such a way as to give the Raja a net profit of Rs.
8,001/- per annum or to allot him in lieu thereof, a
certain nunber of villages assessed to that anmount .
Accordingly the revision of certain revenue paying villages
took place, and in addition to the villages assigned by M.
Duncan, certain others assessed to a sum of Rs. 4,000/- were
made over to the Raja. This arrangenent brought talugas
Agori and Singrauli into the Raja’ s possesssion, wth the
result that he becane in 1804 both zam ndar-and jagirdar, or
assi gnee of the Governnent demand, in talugas Kon and Agori,
Singrauli and 28 villages in Barhar. Paras 11 to 15 of
Robert’s report dated January 1, 1847, are to the  same
effect.
It seens to us clear fromthe above facts that Pargana Agori
is still held under the sanad dated Cctober 9, 1781, and the
sanad dated Novenber 4, 1803. The second sanad is a grant
of land revenue. That is definitely a Jagir
The |learned counsel for the State contends that the fact
that Adil Shah asserted a prior title may have been one  of
the reasons for the restoration of the zami ndari, but it was
in essence a new grant nade on political considerations. He
further points out

371
that conditions are also laid down in the Sanad. Adil Shah
was enjoined to nake arrangenents regarding cultivation and
popul ati on of the pargana and had to obey the directions of
the revenue officer and Raja Mhit Narain ]Bahadur in this
behal f.
As stated by this Court in Thakur Amar Singhji v. State of
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Raj asthan(1l) "we do not find any sufficient ground for
putting a restricted neaning on the word "Jagir’ in Art.

31A. At the tine of the enactnent of that Article the word
had nearly acquired both in popular usage and |egislative
practice a wi de connotation, and it will be in accord wth
sound canons of interpretation to ascribe that connotation
to that word rather than an archaic neaning to be gathered
froma study of ancient tenures."
An inamis explained in WIlsons’ dossary thus
"Agift, a benefication in general, a gift by
a superior to an inferior. In India, and
especially in the south, and anongst the
Mar at has, ‘the termwas especially applied to
grants of land held rent-free, and in
hereditary and perpetual occupation; t he
tenure came-intime to be qualified by the,
reservation of @ portion of the assessable
revenue,” or by the exaction of all proceeds
exceeding the intended value of the origina
assignment; the termwas al so vaguely applied
to grants of rent free land, w thout reference
to perpetuity -or any specified conditions.
The grants are al so distinguishable by their
origin fromthe ruling authorities, or from
the vi 'l age conmunities and are again
di stingui shabl e by peculiar reservations, or
by their being applicable to di fferent
objects."
In our opinion a grant by the British of |ands for services.
rendered to themwould be a grant falling within cl. a(i).
It seens to us that on the facts of the case the grant was
in thenature of a grant simlar to a Jagir or inam The
fact that Bal want Singh and Chet Singh held possession of
this Pargana for 40 years, cannot be ignored. This | shows
that to all intents and purposes Adil Shah had |ost the
pargana and it was in effect a fresh grant in the nature of
Jagir or inamfor services rendered to the British. Adi
Shah’s assertion to title had not been verified. Al t hough
it my be one of the reasons for the grant, it is clear that
if it had not been for the grant and its enforcement by the
British troop& Adit Shah would not - have been able to
recover the possession of the Pargana. Hs title to - the
pargana would rest on the grant and not. the alleged
previous title.
If it is held, as we do hold, that the area in disputeis a
grant in the nature of Jagir or inamand consequently an
estate within
(1) [1955] 2 S.C R 30s.
372
Art. 3 1A(2), the inmpugned Act can claimthe protection of
Art. 3 1A. The notifications dated June 30, 1953, ‘and July
1953, nust therefore be upheld.
M. A K Sen further urges that the acquisition of the
estate was not for the purposes of agrarian reforns because
hundreds of square mles of forest are sought to  be
acquired. But as we have held that the area in dispute is a
grant in the nature of Jagir or inam its acquisition like
the acquisition of all Jagirs, inans, or simlar grants, was
a necessary step in the inplementation of the agrarian
reforns and was clearly contenplated in art. 3 1 A
Inthis viewit is not necessary to decide whether the area
in dispute is a Mahal or covered by s. 3(8) of the Reforns
Act as it existed in 1958 or earlier or any other question
whi ch was rai sed before us.
In the result the appeals filed by the State are accepted,
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the appeal filed by the petitioner Raja is disnmissed and the

petition under Art. 226 filed by the Raja is disnissed. In

the circunmstances of the case there will be no order as to

costs.

V.P. S

Appeal s Nos. 653 and 654 al | owed
Appeal No. 655...... di sm ssed
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